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(T'tllUlatlon] 

Setting up of ladastry baled OD 
Phol'phate In Mad"ya Pradesh 

4387. SHRI NANDLAL CHOU-
DHARY : WiJl the Minister of INDUSTRY 
be pleased to state: 

(a> wbether Government are coosideriDg 
any "roposa) for settiog up a factory based 
on pbosphate in Madhya Pradesh in tbe 
public sector; aDd 

(b) jf so, by when ? 

THE MINISTER. OF STA TB IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : 
(a) and (b). Tbe information is beinl collec-
ted and will be laid on tbe Ta ble of the 
House. 

[English] 

Exploration of 011 iD Tamil Nadu 

4388. SHRf KADAMBUR JANAR-
THANAN : Will tbe Minister of PETRO-
LEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Government have received 
any intimation from Tamil Nadu Govern-
ment resarding gas struck in a villale Dear 
Era I tolfn in the newly formed Cbidamba-
ranar district of Tamil Nadu; and 

(b) if so, the steps takeD by Government 
for exploitatioD of gas from tbis Dew found 
relion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHMADUIT) : 
(8) Yes. Sir. 

(b) ONGC bas commenced Jnvesti-
lations. 

FIB.acla. asslstaaee for expa.sloa of 
... areane Ayalat. la Aadbra 

Prades. 

4)89. SH1\1 C. SAMBU : Will the 
Mini~ter of FOOD AND CIVIL SUPPLIES 
be pleased to ltate : 

Ca) whetber Government have considered 
tbe representation of supr mitis from Andbra 
Pradesh requesting for finaoeial assistance for 
expansion of sugar cane Ayakutt and for 
development of supr cane in Andhra 
Pradesh; 

(b) if so, tbe decision tbereon; 

(c> whether Government are considering 
aoy proposal to provide fin,!lncial assistance 
on 10DI term basis for sugar cane industry in 
Andbra Pradesb from the "Supr Cas 
Fund" and rel_se of Joan to supr cane 
ryots on subsidy basis; and 

(d) if so, action takeD in tbis rqard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI 
AZAD): (a) to (d) The Sugar Undertakinp 
are eligible for Joans from tbe Supr Deve-
lopment Fund for Development of Suprame 
in their respective areas, 00 Soft Terms, 
mainly for tbe followins purposes : 

(i) setting up of beat treatmeDt plaDts; 

(ii) rearing of nurseries; 

(iii) pest control measures: 

(iv) incentives to cultivators to switch 
over to improved varieties of 
sularcaoe; and 

(~) irription. schemes.-

10 applications received from Sup!' Under-
takings in Andbra Pradesh tbrough tile State 
Government for loans from tbe fund fo~ 
Su.arcane Development were examined b, 
the Screening C"mmitt~e OD 22.10.1986 
and furtber supJ)<\rting data have been called 
which are still awaited. 1 7 other applications 
received during October/Novrmber, 86 were 
also examined and tbe sbortcomiDp bave 
been pointed out to tbe applicant suaar 
undertatiDI. Tbese applications will be 
placed before the Screen in. Committee on 
receipt of requisite information. 

De1DaDII 101' I'lse I. prke of le~ 
cel8eBt 

4390. SHlllMATI USHA THAKKAR.: 
Win tbe MiDister or INDUSTRY be pleased 
to state: 
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(a) whether cement industry is demand-
ina rise in levy prices of cement; if so, tbe 
details thereof and decision taken; 

(b) the per tonne cost of production of 
cement in India and other advanced cement 
producing countries; 

(c) the elF value of imported cement 
and tbe sale price of levy as well free sale 
cement produced in India; 

(d) tbe policy of Government with 
regard to imports, distribution and pricing 
of cement; and 

(e) whether tbis policy is applied to all 
tbe varieties of cement as defined in Cement 
Control Order, 1967 "1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM) : ... 
<a) Yes, Sir. Representations have been 
received from the Cement Manufclcturer~' 

Association seeking increase in the retention 
price of levy cement by Rs. 36.37 per tonne 
till January '86, and again by R~L t I • 1 8 
per tonne in September, 86. The increase 
sougbt has been on account of cost escalation 
in power tariff, price of coa.l. movement of 
coal by railways, increase in wages etc. No 
decision has been taken by Government so 
far in this regard. 

(b) As Per the assessment made by the 
Bureau of Industrial Costs and Prices in 
December, 1985. the direct cost of produc-
tion of naked cement excludi og depreciation, 
interest on loans and (return on capital) on 
normative basis worked out to approxi-
mately Rs. 310 per tonoe. InformatioD in 
other advanced cement producing countries i~ 
Dot available in-as-mucb as cost of produc-
tion of cement is a function of various 
factors including the scale of operation and 
tbe cost of various inputs like raw material, 
fuel aDd power. Comparison of international 
cost and prices will be relevant only if such 
factors operatinB in Indian plants are similar 
to tbose prevailing abroad. 

.. 
(c) Tho information is given in tbe 

ltatcment·J below. 

(d) Information is liven in tbe state-
ment-II below. 

(e) Tbe policy of Government applied 
to an varieties or cement as defined in 
,Cement Control Order, 1967. 

StatemeDt-I 

elF value of ;mpor[~d cement 

In re~ent months, no contract bas been 
entered into for import of cement in tbe 
country.. As sucb, current c.i.f. value of 
imported cement is not available. 

uvy C~ment 

The sale price of levy cement in respect 
of Ordinary Portland Cement and pozzolana 
Portland Cement is Rs. 854 per tonne and 
Rs. 839 per tonne respectively. which is 
inclusive of excise duty and packing ebarges, 
but exclusive of central sale tax, local sale 
and other local levies, tax which vary from 
place to place . 

Free Sale Cement 

There is no price control on non-levy 
cement. Actual market price fluctuates from 
place to place and on day to day basis. The 
Cement Manufacturers Association have, 
however, fixed on upper ceiling for freee sale 
cement as under: 

K~rata, Mharashtra, 
Jammu & Kashmir, 
Assam and North 
Eastern States. 
Other States 

Rs. 69 per bag. 

Rs. 64 per bag. 

The above prices are inclusive of dealeri' 
margin, central ~ale tax and freight upto 
20 kms. from the last rail head of tbe 
destination but are exclusive of local sales 
tax and other local levic=s. 

Statement-II 

Import of C~ment •• Under the current import policy, import 
of cement including clinker but excluding 
oii well cement required by ONGC and 011 
India Limited, wiJl be made by tbe State 
Trading Corporation of India under OGL, 
on the basil of Corcian excbaDSO roleasocl by 
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the Government in its favour. The import, 
distribution and pricing will be made by tbe 
STe, as per tbe connected policy of the 
Government in the Ministry of Industry. 

In view of tbe improved availability of 
ce~ent ill tbe country, Government, at 
present, bas no plan to import cement. 

Di'tribution and Pricing 0/ Cement 

After the introduction of tbe scheme of 
partial decontrol of ~ement with effect from 
28.2.82. there are two categories of cement 
viz. levy cement and nOD levy cement avail-
able to tbe consumers. Wb!le levy cement 
is subject to pricing and distribution control, 
non-levy cement is free from such control. 
The procedures of cement bave to give a 
part of their production for sale as levy 
cemel1t. 

[Translation) 

Income of South Eastern Coalfields 
Limited 

4391. DR. PRABHAT KUMAR 
MISHRA : Will the Minister of ENERGY 
be pleased to state : 

(a) the total jn~ome of South Eastern 
Coalfields Limited in 198 S - 86 after locating 
its bead office of B ilaspur; 

(b) the total number of persons provided 
with employment after set.ting up of the new 
company tber~; and 

(c) the Dumber of local people amODI 
tbem and tbe posts on which tbey have been 
appointed? 

THE MINISIER OF ENERGY (SHRI 
VASANT SA THE): (a) The South Eastern 
Coalfidds Limited, 8 new sub~idlary of Coal 
] ndia Limited. was incorporated under tbe 
Companies Act, 19S 6 with effect from 
28.11.1983. For accounting purposes, fte 
Company started fUDctioniol witb effect from 
1.4.1986. The accounts in respect of period 
prior to 1.4.1 986 were merged with the 
accounts of companies i e. Western Coalfields 
Limited and Central Coalfields Limited, out 
of wbich this company bas beeD carved. 

(b) and (c). 1 236 persons were provided 
with employment in South Eastern Coal-
fields Limited (rom 1.4.1986 to 30.10.1986. 
Out of them, I 134 were local persons who 
were appointed as monthly rated workers. 
daily rated, piece rated and badly/casuals etc. 

(English] 

Commlssloaiug or A.tolDatle Tele-
phooe exeballge at T ..... ja •• i. 

Tamil N.da 

4392. SHR1 S. SINGARAVADIVBL : 
Will tbe Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether tbe Automatic Telepbone 
Exchange at Tbanjavur in Tamil Nadu could 
oot be commissioned within tbe target 
period; 

(b) whether there was iDordinate dela), 
in the completion of tbe construction of tbe 
building; 

(c) whether the delay was caused 
because of the sinkio. of a portion of tbe 
building; and 

(d) whether Government have made any 
enquiry aDd taken any action against aoy-
body for this Japse ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a> 
Revised target for commissioning of tbis 
excbaD@e was January 1987 but this bas been 
already commissioned 00 12. J 0.86, ahead of 
target date. 

(b) No, Sir. 

(c) No, Sir. 

(d) The building bas inspected by the 
Cbief Engineer (Civil). Madras and he was 
reported tbat the sinkiolt was due to ftoodina 
of the site on account of heavy rains. The 
building is comp)et~d and the eJlcbaogc is 
workiDg now. As such no action .piost 
aDyone was takeo. 

' ..... trlal proposa15 fro. NR) In .. t.,... 
In K~ra" 

'3~3. SR'RT K. MOHANDAS : Will 
the Minister or JNOrTSTRY be pleased to 
atate : 




